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SHRI Y. B. CHAVAN: As far as the
merits of the case are concerned, certainly
the hon. Member has his reasons to differ
from what we are doing and we can go into
those points at the proper stage. At the
moment I do not think there is any consti-
tutional or legal difficulty, as he says. I ¢an-
not give him all the answers that he wants.
The first paragraph of the statement of
objects and reasons explains the circums-
tances in which the Ordinance was issued
and it was only to over-come the difficulties
mentioned in the statement of objects and
reasons that this Ordinance was promul-
gated as Parliament was not in session.
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MR, SPEAKER: This was examined
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and it was found that there was no expendi-

ture involved. I think, your objection does
not stand,

The question is:
“That leave be granted to introduce

a Bill further to amend the Foreign Ex-
change Regulation Act, 1947."

The motion was adopted.

SHRI Y.B. CHAVAN:
Bill.

1 introduce the

14.01 hrs.

STATEMENT RE. FOREIGN EXCHANGE
REGULATION (AMENDMENT)
ORDINANCE

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): 1 begto lay on the Table
a copy of the explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Foreign Ex-
change Regulation (Amendment) Ordinance,
1970 as required under rule 71(1) of the Rules
of Procedure and Conduct of Business in
Lok Sabha. [Placed in Library. See No. LT—
4303/70].

MR. SPEAKER: Now, we adjourn for
lunch to re-assemble at 15.00 hrs.

14.02 hrs,

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

The Lok Sabha re-assembled after
Lunch at three minutes past Fifteen of rhe
Clock.

[Str1 K.N. Tiwary in the Chair)
MR. CHAIRMAN: Mr. Uikey.

SHRI JYOTIRMOY BASU (Diamond
Harbour): 1 want one minute to make a
submission. Our great neighbour have lost
three lakhs of people who were simply wiped
away from the face of earth. They are suf-
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fering from a severe epidemic of cholera and fem it o T e T O GEES T
no food and no clothes. Our Government _ . ¥

has announced a token grant of Rs. 5 lakhs. mqqﬁmmwam%ﬁ?mﬁ% !
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SHRI JYOTIRMOY BASU: You must -
have a little more sympathy to your neigh- a | ferafes = 7 T E | 228 ¥
bour. They are our own flesh and blood. AT A AT AT & | I9F a9 JAHT
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SHRI RANGA (Srikakulam): We sup- st i o

port him. We have already communicated
to the Government yesterday. aamafa 'ﬂ'@wl gre9 &1 #0y
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only fitting if the Government said some- mw: Wt e 0%

thing. Sir, relief is coming from all over the ) 3
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MR. CHAIRMAN: He is speaking with- - -
out my permission. [ have said that it will 3 | 59 ZTET TEE H-W FT @ 3
not go on record. HI A AT SR AR AR & @£ |
ga e 2 g & F ag =i & W=y

aﬁ:ﬁﬁmﬂm: U T FfEgT & 1 W9 g w3 45
aT¢ | gl #rE i forrs o A
awmfy wgew: oo faw #T st

#* Not recorded.
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15.08 hrs.

SCHEDULED CASTES AND SCHEDUL-
ED TRIBES ORDERS (AMENDMENT)
BILL—Contd.
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“The Speaker, if he gives consent
under Rule 222, . . "

—That he has given by communicating
to me through the watch and ward staff—

s . and holds that the matter
proposed to be discussed is in order, shall,
after the questions and before the list of
business is entered upon, call the member
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concerned, who shall rise in his place and,
while asking for leave to raise the question

of privilege, make a short statement rele-
vant thereto,”
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Mot more than one question shall be

raised at the same sitting.
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SHRI JYOTIRMOY BASU (Diamond

Harbour): So, I take it that everything goes
on record?

MR. CHAIRMAN: No, no.
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* Not recorded as ordered by the Chair.



